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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	455 of 1991 
xM 

DATE OF DECISION 31.-.1 2-91 

C. Ajayakumar 	 Applicant (s) 

Shri M.R. Rajendran Nair 	Advocate for the Applicant (s) 

Versus 

The Sub Divisional Officer, 	Respondent (s) Telegraphs, uiion and2 others 

-Mrs. K.B. Subhagamarii, WGSC Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. N.V. Krjshnan, Member(Adrninistrative) 

The Hon'ble Mr. N. Dharrnadan, Mernber(Judjcial) 

Whether Reporters ol local papers may be allowed to see the Judgement ? e, 
To be referred to the Reporter or not ? A. 
Whether their Lordships wish to see the fair copy of the Judgement ? 
To be circulated to all Benches of the Tribunal ? )- 

JUDGEMENT 

N. Dharrnadan, M (J) 
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The applicant is challenging AnnexureI order 

passed by the Sub Uivisional Officer to the extent of 

removing his name from the list of approved casual 

Mazc3oors of the Quilon tUvision. 

2. 	The case of the applicant is that he commenced 

%"~'_service as ap-proved casual mazc5oor from 1-3-83. 

He has a casual labour card No.412/83_84. He worked 

for various days from 1983 to 1988. 	But he could 
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ot continue his work in 1988 because he fell ill and, 

was undergoing treatment. 	Later in 1990 when he 

was fit enough to continue work he approachedthe 
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	first respondent for re-engagement. He was not re- 

engaged. He also submitted representation AnnexureIIi 

• with AnnexureIII.A Iviedical Certificate. In the mean-

time nnexureIV notice was put up in the Notice Board 

without adverting his case and the Medical Certificate 

which reads as follows: 

• ...The following. casual .mazdoors o are in 
the approved list of casual mdoors of this 
Sub Division are absent for, work for more than 
six months. Their engagement in any works in 
this sub divisiOn should be only, with the prior 
approval of the undersigned. All mustering 
officials maybe strictly instructed suitably. 

CardNg. 

1. 	!:. 	 xx.xxx 
20 	 ',0000 	 xcoc 
3... 	 ,000x 
4. 	Shrj C. .Ayayakumnar 

(emphasis ours) 

Again the applicant subztiitted further representation 

AnnexureV on 18-7-90. This wa's also not considered. 

In the meantime, impugned order 'AñnexureI has been 

issued removing his name from the list of approved 

casual mazdoors. Under these Circumstances he filed 

this application for quashing AnnexureI and for a direction 

to re-engage him and coisider for regularisation in 
I. 

accordance with lw. 
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3 • 	The respondents in the reply statementadmitted 

the services of the applicant till 1988, but denied 

all other averments. 	According to them,since the 

applicant did not approach.the respondentfor job 

for a long period from 1988,on 25-4-89 a notice was 

served on the applicant for his u!jauthorised absence. 

They further submitted that after the receipt of the 

notice, the applicant approached the first respondent 

in person.. and represented orally that he was engaged 

in work in other Sub I)ivision and hence he could not 

appear before the first respondent. Then he was dire-

ctedto furnish the details of his work inother 

divisions. 	The applicant was informed that in 

case such details are not furnished within 7 days• 

his name would be removed from the Select List. 

AnnexureR. (i) (a) notice was sent to the applicant 

which was returned with. a postal endoresement which 

reads 	'addressee out of station, present address 

not known'. Annexure R-(1)(b) is the true copy of the 

postal endorsement. 

4. 	We have i'ieard the arguments on both sides and 

gone through the documents. It is pertinent to note 
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that the applicant has suitted Mnexure-III 

representation on 20-3-90 along with a Medical 

Certificate Annéxure.III.A. on 2-3-90. Without 

adverting to the representation and the Medical 

Certificate Annexure.Iv order was issued by the 

Sub Divisional Officer, Telegraphs, Quilon indicating 

that the engagement of tke applicant in any morks in 

the Sub Division of Quilon should be only with the 

prior approval of the Sub Divisional Officer, Quilon. 

After the receipt of Annexure-IV, the applicant 

appears to have filed AnnexureV representation on 

18-7-90. This was also not considered by the first 

respondent. However, Annexure-I order has been issued 

by the Sub Divisional Officer, Quilon on 2nd July 1990 

removing his name from the list of approved casual 

mazdoors of the Quilon Sub Division with immediate 

effect for his absence for more than six ronths. As 

indicated above, this was issued without adverting to 

AnnexureXII representation and the. Medical Certificate 

AnnexureIIIA submitted by theapplicat. Under -these 

circumstances we are persuaded to accept the argument 

of the learned counsel for the applicant that the 
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impugned order: is Violative of the principles of 

natural justice and the removal of his name from the 

list of approved casual mazdoors cannot be sustained. 

Having tegadto the facts and cirumstances of 

this case, we set aside Annure...I order in so far as 

the removal of the applicant's name from the list of 

approved casual mazdoors and remit the matter to the 

first respondent in the interest ofjustice for a 

reconsideration of the case of the applicant in the 

light of AnnexureIII and V representations and Annéxure 

lilA Medical Certificate. We further direct the first 

respondent to take a decision in this matter within a 

period of two niohths from the date of receipt of the 

copy of the judgment. 

TheOriginal Application is accordingly disposed 

of as above. There shall be no order as to costs. 

M(A) 

31..12-91 
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